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or intended to be done in pur-
suance . A

“intended to be done” is a very wide
term. I think the Government ought
to explain it.

Mr. Speaker: The hon. Member
did not move any amendment during
the second reading and now he is
suggesting some changes in the Bill.
It is too late. Now, the question is:

“That the Bill be passed”.
The motion was adopted.

12.40 hrs.

WAREHOUSING CORPORATIONS
(SUPPLEMENTARY) BILL

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): Sir, on behalf of
Shri C. Subramaniam, I beg to move:

“That the Bill to
the provisions of the Ware-
housing Corporations Act, 1962,
be taken into consideration.”

supplement

The hon. Members are aware that
the Agricultural Produce (Develop-
ment and Warehousing Corporations)
Act of 1954 provided for the esta-
blishment of a National Co-operative
Development anq Warehousing Board;
Central Warehousing Corporation;
and a State Warehousing Corporation
in every State. But the House is
aware that as a result of the trans-
fer of the National Co-operative
Development and Warehousing Board
to the Department of Co-operation in
the Ministry of Community Develop-
ment and Co-operation and that of
the Central Warehousing Corporation
to the Department of Food under the
Ministry of Food and Agriculture, it
was felt that since the two bodies
lookeq after two different objectives,
there was no need to tie them toge-
ther and that they should be bifur-
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cated into two independent organisa-
tions by two separate Acts.

Accordingly in 1962, the Agricultu-
ral Produce (Development and Ware-
housing Corporations) Act, 1954 was
repealed and the two separate Acts,
that is, the National Co-operative
Development Corporation Act, 1962
and the Warehousing Corporations
Act 1962, were passed by Parliament
establishing a National Co-operative
Development Corporation in place of
the Board for looking after co-opera-
tive development work and the Central
Warehousing Corporation for carrying
on storage and warehousing work.

The Warehousing Corporation Act,
1962, came into force on 19th March
1963, when the Central Warehousing
Corporation was formally re-establi-
shed under this Act.

The functions of the Central Ware-
housing Corporation, by and large
remained the same as under the old
Act of 1956, but the scope of its acti-
vities was enlarged by the inclusion
of notifieq commodities which the
Central Government may, by notifi-
cation in the Official Gazette, declare
to be notifieq commodities for the
purposes of this Act, being a commo-
dity with respect to which Parlia-
ment has power to make laws by vir-
tue of Entry 33 in List III in the
Seventh Schedule of the Constitution.

Even after the inclusion of the
above mentioned notified commodi-
ties, there were persistent demands
from various Government and private
organisations for storage of other
commodities in the warehouses such
as tobacco, lac, wool etc. which could
not be stored under the existing pro-
visions of the Act, as these articles
fell outside the ambit of Entry 33 of
the Concurrent List.

The Ministry of Agriculture and
the institutions like the Indian Coun-
cil of Agricultural Research, the Cen-
tral Lac Committee etc. and then
the Ministry of International Trade
and other export promotion organi-
sations have been pressing the Ware-
housing Corporation to come to the
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rescue of the producers and cultiva-
tors of these commodities who are en-
tirely at the mercy of middlemen.
who are usually agents to the foreign
buyers.

Warehousing

So far as tobacco is concerned, there
wag a proposal as far back as 1958
to open warehouses in important areas
of Andhra Pradesh for this purpose
and repeated requests from other
States were also being received.

So far as wool is concerned, the
question of woo]l storage was recom-
mended by the Agricultural Market-
ing Adviser to the Government of
India and pursued by All India Wool
Trade Federation.

The inclusion of these commodi-
ties, therefore is much more impor-
tant from the point of view of the
agrarian economy of the country.

Further, providing warehousing fa-
cilities for these commodities, parti-
cularly at the production centres and
the port towns would help the export
promotion drive so vigorously being
pursued by the nation these days.

The Warehousing Corporation Ac.
is related to Entries 43 and 44 of the
Union List and Entry 33 of the Con-
current List of the Seventh Schedule
of the Constitution.

As far ag trade and commerce are
concerned the legislative powers of
Parliament are limited to commodi-
ties covered by Entry 33 of the Con-
current List.

It is not, therefore, within the com-
petence of Parliament to vest the
Warehousing Corporations establish-
ed under the Act with powers to un-
dertake the storage of articles such
as tobacco, wool lac anqd mica, as
these fall outside the ambit of Entry
33 of the Concurrent List.

This restriction can, however, be
removed if the State Legislatures
pass appropriate Resolutions in the
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manner prescribed in article 252 of
the Constitution empowering Parlia-
ment to regulate by law the storage
of comfnodities other than those cov-
ered by the Warehousing Corpora-
tions established under the Warehous-
ing Corporations Act 1962.

Parliament would then prescribe
by legislation what other commodities
the warehouses of the Central and
State Governments Warehousing Cor-
porations should store.

All that is necessary is that Par-
liament shoulq be empowered to re-
gulate storage by Corporations of
commodities other than those in the
Concurrent List, Entry 33.

In respect of such States as have
passed the Resolutions, clause 2 of
the present Bill will have the effect
of nullifying section 2 (e) of the pa-
rent Act, in so far as the notified
commodities are concerned.

In other words, the restrictions that
the notified commodities should be
commodities within the ambit of En-
try 33 of the Concurrent List of the
Seventh Schedule to the Constitution
is removed.

Warehousing Corporations will be
enabled to store any commodity which
falls outside the ambit of Entry 33 of
List III in the Seventh Schedule to
the Constitution, in the States which
have adopted the Resolution under
article 252 of the Constitution after
notification of such commodity by the
Central Government in the Gazette.

The Act can also be made applica-
ble to other States by notification in
the Gazette if they subsequently pass
the necessary Resolution after this
Act comes into force.

In the circumstances, the State Le-
gislatures were addressed to pass sui-
table Resolutions in the manner pre-
scribed in article 252 of the Constitu-
tion empowering Parliament to regu-
late by law the storage of commodi-
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ties other than those covereq by the
Warehousing Corporations Act 1962.

The State Legislatures of Andhra
Pradesh, Gujarat, Kerala, Punjab and
UP have since passed the requisite
Resolution. Action in respect of the
States of Assam, Bihar, Madhya Pra-
desh, Maharashtra, Mysore, Orissa
and Rajasthan is awaited. Therefore
as more than two States have passed
the requisite Resolution, I request the
hon. Members of the House to suita-
bly amend the relevant provisions of
the present Act by adopting the Ware-
housing Corporations (Supplemen-
tary) Bill, 1964.

Mr. Speaker: Motion moved:

“That the Bill to supplement
the provisions of the Warehous-
ing Corporations Act, 1962, be
taken into consideration.”

Shri Ranga (Chittoor): Mr. Spea-
ker, Sir, I am in favour of this Bill
and I am glad that my hon. friend has
brought forward this Bill. It comes
none too soon. For some years the
producers of tobacco in Andhra, My-
sore and even in Gujarat as well as
the mica miners and producers of
wool had been asking for such legis-
lation and protection as could be had
not only by the passage of this Bill
but also by whatever can be and
could be done by the Government, It
is unfortunate that an important ex-
portable commodity like tobacco
should have had to wait all these
years, even after the passage of the
original Act in regard to central
Warehousing, to get this promise of
a protection—it is only a promise; so
much depends upon the manner in
which the Central Government would
be acting in co-operation with the
concerned loca] governments in afford-
ing the protection which this arran-
gement enables the Centra] Warehous-
ing Corporation to give.

It is a notorious fact that although
tobaceo has been earning for us crores
of rupees of foreign exchange every
year the growers have been suffering
very badly because they have not
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had such protection as is now being
promised. I am using the word ‘pro-
mised’ very advisedly because, as I
said earlier, it is only a promise; itis
nothing more. So much depends upon
this Government as well as that Gov-
ernment. Both the Governments
have been remiss for a very long time
in their duty to give the necessary
protection to the tobacco growers.
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There have been to many expor-
ters, too small exporters, too. They
have been bossed over by a very few
very big exporters and the very big
exporters have set the pace in regard
to price fixing. On very many occa-
sions the prices have been very un-
reasonable and many of the small
exporters have been taking delivery
of tobacco only with the promise of
paying the grower such-and such
price and afterwards themselves get-
ting into troubles. When they get into
troubles they faced the exporters with
their own insolvency or empty hands
and the poor growers have been made
to suffer for years and years.

In other cases, these smaller ex-
porters have not been half as honest
as others and they made money and
at the same time they cheatedq the
growers. In addition to this we know
the Eastern European countries have
come ino the markef. Originally, the
State Trading Corporation was
brought into existence in order to
protect our growers and our expor-
ters also as against the operations of
the monopoly that prevails in these
totalitarion countries for these ex-
perts. But unfortunately, the State
Trading Corporation has not found
itself powerful enough to deal with
the monopolistic purchasing operations
of these Communist countries and so
scope was given to a number of pri-
vate exporters also to nominally com-
pete with the State Trading Corpo-
ration but actually to compete amongst
themselves, in that way allowing these
totalitarian countries to beat down
the prices and in that way causing
loss to the country as a whole and to
growers in particular.
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Sir, for various other reasons also,
our peasants have needed this kind of
protection. A year ago, the Andhra
Ministers themselves came over here
and saw the Minister of Commerce,
concerned with exports, and also the
Finance Minister, I suppose, They
suggested that some such Act should
be passed. On the advice of the
Union Government, they went back
and passed the necessary resolution
in their legislative Assembly. It is a
pity that this House has had to wait
al] this time before this Bill could be
presented before it. I am glad that
it hag come and I welcome it. But I
sincerely hope that the Union Govern-
ment, not merely this Ministry the
Agriculture Ministry, but also the
Ministries in-charge of exports and
finance, woulq use all their good offi-
ces in getting help from the Reserve
Bank and the scheduled banks in our
country and would also use all their
powers in order to help more than 30
per cent of the total production—to-
bacco, wool, lac and mica—of these
exportable commodities which can be
exported, to be stored in these Cent-
ral warehouses so that it would not
be possible for the exporters
to exploit our producers and
also it would not ultimately be possi-
ble for the importers in other count-
ries to beat dgown the price level of
our exportable commodities.

In conclusion, I say that I hope this
particular warning as well as this
expression of hope and request that
I have made now would be borne in
mind by the concerned Ministries here
at the Centre and that they would be
able to give a better account of the
manner in which they protect our
growers than has been possible till
now,
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Shri K, L, More (Hatakangle): At
the outset, I welcome the measure
and congratulate the hon. Minister
for having brought forwarq this mea-
sure, which seeks to expand the
sphere of activities of the Warehous-
ing Corporation. The Statement of
Objects and Reasons appended to the
Bill says that the measure is intend-
ed to enable the Central Warehous-
ing Corporation and the State Ware-
housing Corporations to run their
warehouses for the storage of some
additional commodities like wool, lac,
tobacco, etc., and to supplement the
storage of agricultura] produce with
the storage of items like seeds, man-
ures, fertilisers, agricultural imple-
ments and notified commodities.

The report of the Centra] Ware-
housing Corporation for 1962-63 indi-
cates that the present storage capa-
city of the Central Warehousing Cor-
poration is 78 warehouses with a
capacity in hand, of 18,01.730 stan-
dard bags, and of 422 warehouses
and 80 sub-warehouses of the State
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Warehousing Corporations with a
capacity of 4,31,887 metric tons as on
31st March, 1963. May I now ask the
government how far this present
storage capacity is likely to meet the
ever increasing demand for storage
in the country.

We know that the food situation in
the country has cast a very heavy
responsibility on the Government and
particularly on the Food Corporation
which is going to function very soon.
The Food Corporatins Bill has also
assigned an important role to the ac-
tivities of the Warehousing Corpora-
tion because we are aware that the
managing director of the Warehous-
ing is under clause 7 (1) (c) one of
the directors of the Food Corporation.
Again, the Rural Credit Survey Com-
mittee also has given an important
role to perform to this Warehousing
Corporation. That committee has re-
commended that an organised scheme
of warehousing and storage together
with the trained personnel which goes
with it can also provide a very im-
portant part of the solution, should
such at any time be required, for a
problem of either price control on the
one hand, or price-support on the
other, in regard to agricultural com-
modities. That is the observation
made by the Rural Credit Survey
Committee. We are interested to
know how far these recommendations
of the Rural Credit Survey Committee
have been kept in view with satis-
.factory results:

The Warehousing Corporation has
expressed its regret that it has not
been able to construct a large num-
ber of warehouses, due to various
difficulties. I shall not read out all
but I shall merely point out that at
page 22 of the report, the corporation
has indicated so many difficulties why
it has not been able to take up the
construction of more warehouses.

In this connection, I would like to
suggest that instead of the Ware-
housing Corporation depending on its
own capacity to build its warehouses,
it would be best for them to give
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subsidy to the taluka panchayats or
zilla parishads or co-operative orga-
nisations or the agriculturists to cons-
truct their own warehouses, of course,
from advances made by Government
and the corporation.

Shri D, R. Chavan: There is the
assistance of the Co-operative Deve-
lopment Corporation,

Shri K. L. More: I feel that with
their co-operation, the Warehousing
Corporation would be in a position to
develop protected, efficient and sci-
entific warehousing accommodation
which is the need of the hour.

In conclusion, I would deal with
one point that has just been referred
to by my hon. friend from Mysore.
He has just pointed out that the pro-
ducers havé not found an adequate
place in the activities of the Ware-
housing Corporation. The Warehous-
ing Corporation has given some sta-
tistics in its report to show that only
12 per cent of the accommodation
could be allotted to the agriculturists
while more than 75 per cent was uti-
lised by the traders etc. So, my sug-
gestion is that more attention should
be given to the interests of the agri-
culturists.

With these few observations, I com-
mend the measure for the acceptance
of the House.

Shrimati Renu Chakravartty (Bar-
rackpore): The Warehousing Cor-
porations (Supplementary) Bill is a
very important one, although this
Bill only seeks to extend the sphere
of operations.

But I would like to ask how the
Varehousing Corporation has been
functioning. Hag it really been utilis-
ing all the capacity and all the possi-
bilities that there were, and has the
peasant really been getting the
benefit for which such a scheme was
envisaged? According to wus, the
heavily indebted peasantry in our
country even today have really to
depend upon the very high usurious
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rates for credit. In a situation like
that, and especially when the Gov-
ernment credit is also very very low,
the Warehousing Corporation should
have functioned in such a success-
ful manner that that lack which there
is with regard to credit would have
been made up by an effective and
efficient method of utilising the ware-
housing facilities; but, unfortunately,
up till now, this has not happened.

This House has often been misled
as to the incentives which are being
given to the actual peasant; it has
always been misled because the pea-
sant is really not getting the price
but it is really the middleman who
comeg in the garb of the farmer who
really makes the profit. It is unfor-
tunate that when we are in the midst
of such a big food crisis, we are try-
ing to create a sort of walling up
between the Warehousing Corpora-
tion and the Food Corporation with
the result that the most essential com-
modities of food do not fall within
the purview of the Warehousing Cor-
poration. As far as I can make out,
paddy and wheat do not fall within
the operations of the Warehousing
Corporation.

What is the picture that we see? I
have recently returned after a tour
of certain very distant areas and
districts of my State. After having
come here and heard that the price
which was fixed for paddy in my
State which is a deficit State is
Rs. 14:20, I was really surprised.
When [ was in Purulia district, which
is a very poor area, but which has a
good harvest this year, only the day
before yesterday, I found in almost
the entire area that the mahajans or
the wholesalers were not buying at
Rs. 14:20 at all; nowhere were they
buying at that rate. They are buy-
ing paddy maximum at the rate of
Rs. 11.

We have been talking over here
about price support. I remember
once when we wanted that the price
for paddy should’ be fixed at Rs. 15,
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some of my hon. friends on the other
side made very fiery speeches that the
communists want to fleece the peasant
etc. But the point is, Wwho is the
peasant. What will happen now is
that because we have no such opera-
tions taking place with respect to
paddy—nowhere is paddy covered by
the operations of the Warehousing
Corporation—the price being laid
down, when the paddy is coming into
the market, the actual trader, who is
also g farmer may be in some cases,
comes and pays only a much lower
rate. There is no governmental
agency to buy the paddy at least at
the minimum price stipulated under
the price support scheme.

I want to know what is the use of
Parliament being told over here that
‘we are giving incentives to the actual
peasant’ when in actua] fact, you have
no machinery whereby you can force
the buyer to buy at the stipulated
rate. This is the question. The Ware-
housing Corporation should come in
at this stage. You should buy the
wheat, you should buy the paddy and
you should give the peasant the
stipulated price at least. But that is
not done. Then why should you not
at least advance money at the rate
of Rs. 117

Shri Bade:
warehouse.

Let it be kept in the

Shrimati Renu Chakravartty: Yes,
because the peasant has to sell at the
rate of Rs. 11. This year has been
a year of such high prices that the
poor peasant has been starving. He
has been buying his grain, his paddy,
his rice at rates almost between
Rs. 35—40 a maund—which means
that he is indebted to a very very
large extent. His children have to
go to school; he has to pay his taxes;
he has to buy his commodities at a
much higher rate. So he is heavily
indebted. So he is forced to sell even
at Rs. 10 and Rs. 11.

That is why I want Government to
see that the Corporation’s operations
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cover such essential commodities as
paddy and wheat so that the peasant
does not have to give up his paddy
at that low rate. Otherwise, what is
going to happen is that he will sell
at Rs. 11, but the man who buys it
will sell to Government at Rs. 14.20.
This is what is going to happen. This
will be the net effect of the price
support!

I should like to ask my hon. friends
opposite, who are well-wishers of the
peasant, who make fiery speeches, to
tell us how do we tackle this. How
do we assure the peasant that he gets
the price of Rs. 14.20 which the Gov-
ernment has laig down? How do we
ensure that the peasants really get
this price if not today, at least
tomorrow? So when you are bringing
in a supplementary Bill, you should
also include within its scope certain
essential commodities like paddy and
wheat.

Shri Ranga: It is covered, but it is
not being implemented.

Shrimati Renu Chakravartty: The
Corporation does not buy. At least
it does not advance that credit. That
is not being done. That is why we
want that if you really want to give
price suppert, if you want to prevent
peasants from being fleeced, in every
possible way you must really utilise
the Warehousing Corporations in a
proper manner. ] want to bring it
again and again to the notice of Gov-
ernment that unless this is done, the
prices which have been stipulated
therein, which are not being received
by the peasantry, are going to be re-
ceived by the middleman who is forc-
ing the peasant to sell at a lower price.
The middlemen say: We are not going
to buy. We will see what you will do.
How many days can you stand, two
days, three days, one keew or two
weeks; after that you will come and
you will sell at Rs. 10°. This is the
position.

With these few words, 1 want Gov-
ernment to tell us what they are
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going to do with regard to the opera-
tions of the Corporations covering this
particular aspect which I have tried
to put before the House.

Shri Bade: The warehouses are very
few.

=t ®o ATo foamey (FgT) : SreAT
e, st ag faer smar &, zE@er §
@ R G FATE | a5 A9
97 9 7g faer omar § MR aga & A
ag fa= &)

oA WA gEET i w9t
i 0 st g O & &R ¥ fau -
Foegrsfan @ arfgd | & qar @
ITH AT N AT § Afww gAR W
# FO9 FOF g TG, gL TF ATH #
Fagrsfaw av gu & Fyfer smarR
9T AR agi NIYET AT AT
I FTF, FIAA A T HH @ qFATE |
Y Arfee 3T I AT FT I@ T T
2, SUFT 75 TEE IqFT IHY I AT
e @
Shri Bade:
Corporation?

saay oy TwPEt 0 gEIR @@l
Frofeas ST A a0 #

oY %o ATo faardt : ag s faer 5y
g ag &%, &4, dEw wfy i 3
fow wmar & 1 g7 S FT 9 e M-
THE 1962—-63 ¥ 47 A N &1
Fofgdt 4, ag & FoF A @A
=g g | fage § oY ok qrems
¥ dF F A ATHA 1962-63
¥ 22,115 & 911 FF AW @A
NETT FT G | AT F qg FAT 500
AT | T aeg § d dore § qefoan
F JgT NSTAT 6,345 T 9T AT €A
A ¥ qiT AY e FT 9T | WA
Ry § g9 Swe faarage & 8,400

In this Warehousing
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[ Fo 7o faaT(]
T 97 dafs BRI A qi" |/Y
T FT A 97| WgTasE W owifsyr §
1500 7 SIS ¥ 1SHI 97 FafF @re
NEwS qiw qY T FT A AT

Y a¥g ¥ SET a% FA FT dad
21 T # 3T ded Wiedwmd
16,000 9 9T | XGFT 60 THS TH-
T gaT | TG P F gy I}
t fr 3% =niw ¥ fau Jacgrsfaw
T qife agt 9% a7 1 gfera @ s
& afs qrare & S, Q" S
T FIT AT AR AT AT § AT A
A A 9T W F @Y a9 g E
I9# feqda &femr @ 1 R 1 T4
grofaw # <@¥ Y w= gfawr gem
ar IEFT BT qg N0 fF o9 W
FET a1 Sfaa Ao gAF faer @I
FleT, AOMTRR, Fgaag @i § o
Ry Hfafede s@Ere & s
aifgd F7 & faw

EHT A THEEE AT § ag W
FAT 21. 1 FUT FT AT § 9 92,
Tag mife ¥ T &1 T R 9%
TR JRgesfan  FORWE g
JuEefay T s 91 a9g AT
g @ o gwar § | g w
IS g7 & AT ag ¢ #IE [Q@ F
TAFT TAT T AHAT & 1 1Y T oAy
Sfaa qen W SR #Y faw @Far €,
T N ¥ BT A 9 FA AT
g, ag Iy fae |

ag aga Wi, faw smr § A%
# wrgar § fr gl 9gf 5 A W
SreF gr ¢ gl a5 A J@gh qw
& T R €T 8, JRt qwl @
grefam a9
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o A FITAT FT TERRAS AT
IqF A A qF 7N @ 5 oAF
R 1 &) Fa I3°9 AHT T F &
e a1 Fagrsta #v o e o F
F9AaT g & o Faggrsfan 1 yaww
T & q A @ Tifed | OF FF
M & 9@ AT g1 § v ga+ far
Fuegrsfam av =mfgd | W qF
gara Ieiee g @ fw S sndfess
§ sammm ¥ geT AR S mifwfen
gfre §, s dew faad) w79 €
I U @RT T 9T g &
R AT FT FX HATS L@ AT qFAT &
faawr 75 ox@e fow avq ag F JF<
Ear § faw Jmar & 1 aE Y R
F Fwg gt & ag I F faw ol
g

7q fa=t #1 g qg @ & gwgA
FIAT § WX 39% faq Hara &1 74912
a1 § W1 s F7av § 5 femmat &
oo =it & fag W rrsfaw s
Fr sggeqr #7 wed), faad T g@ #]Y
Forg ¥ ! fram 1 37 Nt A FH
A fawdt &0 °

Dr, M, S. Aney (Nagpur): This is
a very useful Bill, and is meant for
a limited purpose. This Bill is meant
for articles of a non-agricultural
nature like wool, lac etc., but much
of the criticism that has been made
was about the general nature of ware-
houses.

In my opinion, one great difficutly
is that the number of warehouses
which have been starteq for agricul-
tura] purposes is too few to cope with
the storing of all the agricultural pro-
duce which the cultivators produce
every year. So, their number has to
be increased. That is not covered by
this Bill.
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The criticism of Shrimati Renu
Chakravartty was that the agricul-
turists hag to sell his articles at a
certain prices, anq when he requires
them has to repurchase them at a
higher price. To some ex:ent it may
be true. I am also a small cultivator,
though I have been moving in Parlia-
ment all my life. My experience is
this, that the Indian cultivator
reserves whatever he requires for
himsel!f for the whole year soon after
harves!, and only sells the surplus.
So, there is no question of his pur-
chasing those articles again at a
higher price. The difficuity is that
the Government{ calculates that the
farmer would offer all his produce in
the market without keeping some-
thing for his requirements, and that
is why they go wrong.

However, so far as the Bill goes,
it is a very usefu] Bill, and it should
be supported.

Shri R. G. Dubey (Bijapur North):
I do not want to make a long speech
because the scope of the Bill is very
limited. 1 want to make one or two
suggestions.

We are having a series of godowns
in the country, some under the State
Warehousing Corporations, and gome
directly under the Cen‘re, but in view
of our requirements of storage space
for foodgrains, we will need more
godowns in the country. So, the pro-
blem is to have proper king of designs
for the godowns, because it is said
that wastage of foodgrains is on
account of rats and such other things.
I am told something like 2 to 5 per
cent, I am not sure of the figures, is
wasted bicause of lack of facilities of
proper storage in godowns. So, I
wish the Government of India as well
as the Stia'e Governments are guided
by the Central Warehousing Corpora-
tion, and try to construct godowns
in such a way that we do not have
to lose any amount of foodgrains on
the score of lack of storage facilities.

I know this is a vast problem, and
it cannot be tackleq immediately
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within a year or so but we should bear
this in mind while construcling
godowns hereafter. I know of a case
in Belgaum, where, during - pre-
independence days, because of lack of
storage facilities. 10,000 tons of rice
were lost.

There is also scope for corruption.
I am told that Government allows a
certain percentage for wastage, say
one per cent. Sometimes this one
per cent cover is deliberately used for
malpractices. I know of some cases
where lots of trucks were taken out-
side the district on the plea that you
allow one kilo of wastage per quintal.
It is not necessary you should allow
it in every case. On this basis, it you
have 10,000 quintals in a godown, it
woulg come to a huge amount at the
rate of one kilo per quintal.

I am not blaming anybody in parti-
cular, but my point is that hereafter,
in constructing the godowns, care
should be taken to see that they are
scientifically constructed and are
water-proof and rat-proof.

Some people even say tha: as much
as 20 per ccnt of the foodgrains is lost
because of lack of storage facilities,
but I think that is exaggerated. We
should also realise that while on the
cne hand ‘here is scarcity of food,
there i5 also wastage of food on the
other side. That must be put an end
to.

Shri D. R. Chavan: A onun.ber of
hon. Members have participated in the
discussion though the scope of the
Bil] is very limi'ed.

Shri Ranga, the leader of the
Swatantra Party, said that this Bill
was long awaited, and generally gave
his support to the Bill. He i5 not hore,
but may 1 tell him that when this
Bill becomes law, as this Bill extends
the scope of the activities of the
Warehousing Corporations, we can
s raightaway store other commodities
like tobacco in the warehouses,
wharever they are available.

Shri K. L. More made a reference
to the number .of waréhouses.} Un-



2189 Warehousing

[Shri D. R. Chavan]

fortunately, he referred to the figure
of 1962-63, namely 78. In 1963-64,
the number has gone up to 85 and the
capacity also to 20,49,000 tons. Simi-
larly, the capacity of the State Ware-

housing Corporations is also con-
siderably increasing.
Then he made a complaint that

sufficient storage capacity was not
available. Actually, according to the
statistics that I have got with me, on
the basis of the actual average
occupancy, the existing warehousing
corporations, both Central and State,
have got sufficient capacity to provide
storage capacity to agricultural com-
modities, notified commodities and
other commodities, to a considerable
extent. Therefore, there is absolute-
ly no point in that criticism.

Shrimati Renu Chakravartty asked
why the Warehousing Corporations
should not come forward and pur-
chase foodgrains from the peasants at
prices fixed and announced by Gov-
ernment. I am very sorry to say
that the function of the warehousing
corporation is to provide storage faci-
lities and not purchase grains. We
passed the Fooq Corporation Bill for
that purpose. The Food Corporation
will make purchases at the support
price that would be announced. The
only objective of this Corporation is
to provide storage facilities for articles
mentioned in the parent Act, which
are agricultural produces such as
foodstuffs, edible oils, seeds, -cattle
fodder including oil cakes, vegetable
oils, etc. and also the notified com-
modities which I mentioned in my
opening speech. Agricultural produce
had been defined in the parent Act.
So far notified commodities are con-
cerned the parent Act says: “The
Central Government may, by notifica-
tion in the Official Gazette declare
for the purpose of this Act a notified

commodity with respect to which
Parliament has power to make
laws . . .”. What is the intention of

this Supplementary Bill? It is to
extend the scope of its activities. It
was limited to certain commodities,

NOVEMBER 27, 1964

Corporations
(Supplementary) Bill

2190

agricultura] produce and notified com-
modities. Tobacco, Lac, Wool etc. are
commodities which are covered by
Entries 26 and 27 of the State List
and as such Parliament was not em-
powered to make any law. For the
purpose of providing storage facilities
to these commodities, we have resort-
ed to article 262 of the Constitution
under which when two or more States
pass a resolution saying that this
particular law may be passed by
Parliament. This Bill has received
the unanimous support of the hon.
Members who had participated in the
debate. The hon. Member sitting
behind me made a suggestion that quite
a lot of grains are lost in storage.
Storages of two types: storage with
the producer himself or cultivator and
storage with the Central Storage
depots or the Central Warehousing
Corporation. No scientific data has
been collected with regard to the loss
sustained under storage conditions
with the cultivator. Generally, it is
said that the loss varies between 9
and 14 per cent. But the loss in the
Central storage depots does not guv
beyond 0:197 per cent or something
of that order. It is absolutely negli-
gible. The ideal condition to achieve
is to be in a position to say that there
is no loss of foodgrains. We are
importing fooq from countries thous-
ands of mileg away and they are so
much needed here ... (An Hon.
Member: Some wastage is admissible)
I mentioned 0:197 per cent: that is
the loss while in transit, in storage
and in handling. He also mentioned:
why not use a particular design and
build up storage capacity? 1 would
like to say that the new godowns that
are coming up are damp-proof,
rodent-proof and also bird proof. He
also gave hig support to this Bill. Mr.
Bade stated: why not other States
pass g resolution? He mentioned
Madhya Pradesh. The States which
had passed the resolution are men-
tioned in the Schedule. We are con-
stantly reminding the other States to
pass the requisite resolution. But
article 252 needs two or more States
to pass the resolution. We can pass
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a law if even two States pass a House (Interruptions). The

requisite resolution. If the other question is:

States pass that resolution subse- @ . “
quently, their names could be insert- That the Bill be passed.

ed in the Act and storage facilities The motion was adopted.

could be made available in those Mr, Deputy-Speaker: We shall

States. Mr. Bade has also given his
support to the Bill. These are the
points that have been raised. There-
fore 1 commend this Bill for accept-
ance.

Dr. M. S, Aney: Have you got a
regular programme to open storage
depots to cover the entire agricultural
area in every State?

Shri D. R. Chavan: We have got a
programme in the Fourth Plan. For
the time being. I have not got these
figures but I may say that we have
a sizable programme in the Fourth
Plan.

Mr, Deputy-Speaker: The question
is:

“That the Bill to supplement
the provisions of the Wafehous-
ing Corporations Act, 1962, be
taken into consideration.”

The motion was adopted.

. Mr. Deputy-Speaker:
is:

The question
“That clause 2 stand part of the
Bill.”
The motion was adopted.

Clause 2 was added to the Bill.

Clause 1, the Schedule, Enacting
Formula and the Title were added to
the Bill.

Shri D. R. Chavan: Sir, I beg to

move:

“That the Bill be passed.”

Mr. Deputy-Speaker: I shall put
the question to the vote of the

take up the next Bill.

s gEA W FHAA ([H)
JuTeAeT AEIET, A TF AqqT
w7 & fF grew ® 39 g Frw A
g1

Mr. Deputy-Speaker:
be rung—

Mr., Deputy-Speaker: Now there is
quorum. Shri Rameshwar Sahu.

Let the Bill

13.40 hrs.

PROVISIONAL COLLECTION OF
TAXES (AMENDMENT) BILL

The Deputy Minister in the Ministry
of Finance (Shri Rameshwar Sahu):
Mr. Deputy-Speaker, Sir, on behalf
of Shri T. T. Krishnamachari, I beg
to move:*

“That the Bill further to
amend the Provisional Collection
Taxes Act 1931, be taken into
consideration.”

This is a very simple and almost a
non-controversial Bill. The object or
the Bill is very clearly stated in the
Statement of Objects and Reasons. I
will not burden the House with a long
speech. I will simply try to amplify
the object of the Bill.

The Provincial Collection of Taxes
Act, 1931, enables the Government by
a declaration to bring into effect any
provision of a Bill relating to imposi-
tion or increase of customs or cen-
tral excise duties immediately upon
its introduction in Parliament. The
provisions of the Bill so declared
become operative immediately on the
expiry of the day on which the Bill
is introduced and continue to remain

'*Moveq with the recommendation

of the President.





